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Governnent of Indi
Ministry of Finand
(Departnment of Revent

WEW DELIL:

KOLIEIC/II0]
INCOI DAX

Ho.2264 (F;No.ﬁ,04/83/77-151?00_) : In pursuance
clause (44) of geciion 2 of the Incoume-tax Ad
and in supercecgion of the notifications of
in the Department of Revenue mmd Insurance N
Il‘lcc) dt 150 ra1-€'75 'lnd TO¢1285(F:N00‘}04/79/?
of the Depariment of Revenue znd Banking the
heoreby authorigeg Sharvshri V.H. Nadganda and
Gogetted CfTficers of the Central Zoverument,
of Tax Recovery Officers under the said Act.

2. This Notificetion ghzll come into force
dote 5/Shri V.E. Wadganda ond V.C. Bellad tak
Recovery Officersi
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THE 14TH LPRIL, 1978,

of subeclause (iii) of
t, 1961 (43 of 1961);
he Government of India.
0.872(¥, 10,404 /61 /75~
6-ITGC) dt. 13.4.1978
ICentral Government
V.04 Bellad being

o exercige. the powers

with effect from the
over charge as Tax
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The Manager,
Goverrument of India Press,
Tew Delhi,

Copy forwarded to:=

Deputy Secretary to th

e Governnment of Indiaa”

Hew Delhi,
5y New Delhi,
ghtra, Bombay.

2 »

f Law, New Delhi.
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0/526/RS2/78.

1. L11 Coumissioners of Income-taX,

2. 411 Directors of Inspection ineluding DI(

3. The Comptroller d huditor General of Indij

4. The Chief SeCfOuﬂ vy Goverument of Mahara

5. The Accountant onerQT Maharashira, Bomb

6. The Jdt. Eecy. <« Legal Adviser, Minigtry o

7. 3Bulletin Secticn.

8+ CGuard File. _

9., The Ccumissioner of Income-~tax, Foona. -
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